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                SPECIAL LEAVE PETITION (CIVIL) NO. 11687 OF 2000@@
                CCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCC
        [From the judgment and order dated 27.1.2000 in LPA 971/1999
        of the High Court of Punjab & Haryana at Chandigarh]

        Dayal Singh & Ors.                          ...  Petitioner(s)

                                  vs.

        Union of India & Ors.                       ...  Respondent(s)

        (with prayer for interim relief and office report)

        with SLP(C) No. 17079/2000 (with appln.(s) for c/delay in filing
        SLP and with office report), SLP(C) No. 533/2001 (with appln.(s)
        for c/delay in refiling SLP and with prayer for interim relief
        and office report) and SLP(C) ..... CC 4700/2001 (CC 4700)

        Date:21/01/2003  This/These matter(s) was/were called on for
                           hearing today.

        CORAM:

                HON’BLE THE CHIEF JUSTICE
                HON’BLE MR. JUSTICE S.B. SINHA
                HON’BLE DR. JUSTICE AR. LAKSHMANAN

        For the Petitioner(s):
        in SLPs 11687 & 17079   Mr. O P Sharma, Sr. Adv.
        of 2000 and SLP....     Mr. R C Gubrele, Mr. K R Gupta,
        (CC4700/2001)           Ms. Nanita Sharma, Mr. Vivek
                                Sharma and Mr. Abhishek Atrey, Advs.

        in SLP 533/2001         Mr. P S Narasimha, Adv.
                                Mr. P Sridhar, Adv.
                                Mr. V G Pragasam, Adv.

        For the Respondent(s):
                                Mr. N N Goswami, Sr. Adv.
                                Mr.Hemant Sharma, Adv.
                                Mr. R N Poddar, Adv.
                                Mr. B V Balaram Das, Adv.

             UPON hearing the counsel the Court made the following
                                     ORDER

........L.......I.......T.......T.......T.......T.......T.......T......J.R

                Mr.   O  P Sharma, learned senior counsel commenced  his
        arguments   at  10.30  A.M.   and   concluded  at   11.20   A.M.
        Thereafter,  Mr.   P S Narasimha, learned counsel started    his
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        arguments and concluded at 12.20 P.M.  Mr.  N N Goswami, learned
        senior counsel, thereafter, made his submissions till 12.40 P.M.
        Mr.   O P Sharma and Mr.  P S Narasimha, thereafter, made  their
        rejoinder-submissions for a few minutes.

                Arguments concluded.

                Delay in filing/refiling SLPs condoned.

                Judgment reserved.

        (D.P. Walia)                                   (S. Krishnan)
        Court Master                                    Court Master
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        5.      2002 (7) SCC 657.
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